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18.12.?0 	C,PNO14/90 and C.P.20/90 both thcz,  cases fixed for 

admission todayJudgement in 0.A.135/90 and 0.A146/90 

nave been deiivecd today. Hence Mr.Dora did not press 

the C.P.which ae dipoed of acccdingiy.Mr.P1 was 

nrcrit in Cr'iirt- - 


